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[Mr. Chairman.]

the Home Minister in regard to the
alleged offensive remarks made by
the Minister of Agriculture of Andhra
Pradesh against Harijans.

SHRI B. D. KHOBARAGADE
(Maharashtra): I have to make a
submission, Sir., One hour’s time

will be insufficient for such an im-
portant discussion,

SHRI ABID AL] (Maharashtra):
I want to secure permission

SHRI BHUPESH GUPTA (West

Bengal): May I make

MR. CHAIRMAN: I want first to
finish the Calling Attention notice
and then I will come it,

® TH I (AL 91AW) ¢
Ay, Fifw ag gfwdl @ safaa
qTeT &, 2T T 99T agr §f9F )

MR. CHAIRMAN: It will be looked
into at the time when the discussion.

comes up,

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPORT-
. ANCE

COLLISION BETWEEN AN ELECTRiC TRAIN
AND A Goops TRAIN NEAR ECMORE,
MapRrAs

SHRI DAHYABHAI V. PATEL
(Gujarat): Sir, I beg to call the atten-
tion of the Minister of Railways to
the collision between an electrie {rain
and a goods train on May 1, 1968,
near Egmore, Madras, in the context
of the series of railway accidents in
the country in the recent past.

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI PARIMAL GHOSH): Sir, on
the 1st May, 1968 at 07-11 hours
while goods train No. G-3 consisting
of an electric locomotive and a goods
van was leaving from Madrag Eg-
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more goods yard for Tambaram,

Electric suburban train No. E-26 Ex-
Tambaram to Madras collided head-
on with it, As a result of this acci-
dent, 11 persons were hurt grievous-
ly and another 80 sustained trivial
and simple injuries.

The injured persons were attended
to at the gite and Egmore dispensary.
Four persons were discharged at the
site after being given medical aid and
73 persons after being rendered first
aid were taken to Perambur Railway
Hospital from where 45 persons were
discharged the same day. Only
seven persons, 3 with grievous inju-
rieg and 4 with simple injuries now
remain in the railway hospital and
the rest have been discharged. Some
14 passengers went to the neighbcur-
ing Government hospital for medical
attention from where 13 were dis-
charged after being treated as out-
door patients for trivial injuries and
one with grievous injury was admit-
ted in the Government hospital. The
condition of the persons still in hos-
pitalg is satisfactory.

The cause of the accident is under
investigation by the Additional Com-
missioner of Railway Safety who is
holding his inquiry commencing from
today.

SHRI DAHYABHAI V. PATEL:
Sir, the main reason for giving notice
of this Calling Attention is to draw
the attention of the Government and
yours that it hag been the practice in
this House, in Parliament, that soon
after a railway accident, as carly as
possible the Minister makes a state-
ment. Now is it the revised policy of
the Government that since accidents
are a normal thing and as so many
accidents happen every day they
need not be taken account  of?
During the recess period there were
two or three serious accidents. One
would have expected the Railway
Minister to take the first opportunity
and make a statement about them.
After all, we were in recess for only
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three weeks. I would like to know
why the policy of the Railways has
been changeq in this matter., Has
your approval been taken about it?

SHRI PARIMAL GHOSH: 5ir, the
policy of the Railway Ministry has
not changed in thig particular matter.
The fact that we made no statement
earlier is because we considerel tnat
in this accident there has been no
casualty. Even the loss of property
was only to the extent of Rs, 12,000.
As such if the hon’ble Member has
taken it as an offence I am only too
sorry, But only on that considera-
tion I did not make any statement.

SHRI DAHYABHA] V. PATLL: I
am referring to the others. There
were several accidents just after we
assembled.

SHR] LOKANATH MISRA (Orissa),
Sir, the frequency of accidents in the
Railway has made Railway  travel
hazardous compared to air travel these
days. May I know, Sir, what concrete
steps the Government are taking in
the meantime. I know, Sir, the
reply that would be given by the
Railway Minister, namely, that they

have set up a committee, and the
Committee is supposed to give its
findings in course of two years. By

that time the causes of accidents now
prevailing would have been out-
dated so that another Accident Com-
mittee would be needed. May I
know, Sir, if the Government will
thus hoodwink Parliament and the
people in general by setting up a

committee and then waiting for the !

report of the Commitftee to be placed
before Parliament, or are they going
to take any concrete step in the mat-
ter so that accidents can be avoided?
Accidents have become so frequent
that they have become a matter of
course really, What are the steps
that the Government 1s proposing to
take to avoid these accidents. Let
him say something categorically so
that we know about it and the count-
ry knows about it. They have lost
faith in your Raoilurave

s
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\ ment also in that Committee.
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SHRI PARIMAL GHOSH: I can
appreciate and understand {l.c anxie-
ty of the hon’ble Member. We are
equally anxious in this matter because
there have been serious accidents.
Thig bunching of accidents at a time
is really causing great anxiety to the
Railway Ministry. I can und-rstand
the concern that the hon'ble Member
expressed. But it is very difficult to
say now what immediate steps—if
that can be taken—which could eli-
minate the number of accidents can
be taken. Accidents are such that it
is very difficult to rule them out.

In the case of accidents that have
taken place within this short period,
in the preliminary investigation it
was found out that in most cases it

had been because of the failure of
the Railway staff. In three cases it
was becausa of the Driverg dis re-

garding the signal at danger and in
one case because of the Railway staff
not lowering the correct signa} and
admitting a train when a train was
already on that line,

Sir, these are matters which are
constantly engaging our attention. In
the case of Southern India accidents
we immediately constituted a judicial
enquiry committee. That Committee is
now going into the matter. And ke-
cause of this bunching of accidents we
have constituted, as the hon’ble Mem-
ber pointeq out—that is only what I
can say now-—a very high powered
committee. That high-powered com-
mittea is headed by the ex-Chief
Justice of India, Mr. Wanchoo, and
there are somg Members of Parlia-
They
have already started their work and
1 am sure that as a result of their
investigation something will come out
which will help the Railway Minis-
try at least to minimise the acci-
dents as far ag possible.

ot Mg Aol (saTadw) |
ool §% FAAT F 7L FF 4 ¢fE-

¥z gh ¥ AT FRY Tg A1 FE A
@3 fawdza gy § WRIU @A i
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Fraf 5 wAEAfes qvd fergw
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SHRI PARIMAL GHOSH: Sir, in
1960-61 when we had a similay type
of bunching of accidents, we cons-
tituted 5 Committes headed by Dr.
Kunzru. That Committee made about
377 rdcommendations, out of which
we have already accepted 3853 and
about 303 have already been imple-
mented. That recommendation about
which the hon. Member is mentioning,
about introduction of modern me-
thods and sophisticated gadgets, has
also been accepted. We are imple-
menting it on a phased programme.
It is not possible to have these so-
phisticateq gadgets and modern de-
viceg at each and every station with-
in this period But there is a pro-
gramme that hags been made and this
has been done in quite a number of
stations. Now, jn regard to the acci-
dent that took place at Bharwari, Sir,
at that particular station we had al-
most all the modern fittirigs and gad-
gets. So, one point is very clear,
that is, whatever sophisticated gad-
gets and modern deviceg you may put
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in, ultimately it will depend on the
man who will have to operate it. So
it is not possible to eliminate acci-
dents even by introduction of 100 per
cent sophisticated gadgets and modern
devices. But certainly we can mini-
mise. We can eliminate human fail-
ures. In these cases at least the
human elemeny g9 far a¥ the opera-
tion of the signals and other things
is concerned, could be eliminated and
it has been eliminated. But the acci-
dent that took place at that particu-
lar station is not because of the fail-
ure of these staff but because of the
failure of the driver who disregarded
the signals which were all put in the
automatic arrangement, That is the
position.

st graTfag  Werdr (WA ¢
sfraq, 7 ag fadwa 3 fF 3o frdw
afsadz ¥ aqiGr Teamm dfEmdT gan
T amET A A AAFIA AL
@ Fgww ofegsz  H AT FIXA
Fxfawa qr a1 e w1 a7 9 f7a
#Y a8 § g TiFEz gaT )

za2 g fa wwwe @Al &
a7 3 fawmT & g9 9 @91 & WA
T¢ HIT AT qGA g WY, w1 AR
w1 & gy & &y 7% st ) gt
sRAIAR TR AN aa AT ag & fe
fEade s § ag Wt Afcig wrs ¥
qTwg AfEAH TETR 1 & FEl @ g
ST & g THA H TET AT | AT G99
TgTAFA A R T A g Aag Az
SY FFT GALAAT 3 qIQ AT B
#feqw 7 aga a9 feom & a1 ®
ga) fes < fear s wrE 9w g W
fawmr &1 WY gTEEETd @R O3
JEFT &7 q@aT o7 @ & | F Afgndza
IATETY T ¥ TG Ty, YAwEEE
&hil 99 1% T T Faer Faw @Ar
TIfEY ITAT @, IR Sl THTC AT
gafrde faam 7 Sm agew )
oy sl wfgd sav W& fawmr
T T a9 3 AfFasen A1 feaaedy
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®T T T FHAT 2 | 79T 3 fawnr g
93T g7 ofFmsia ) arq # oW |
@ FT AYT TG F T I A7 1679 §
79 gH1C #1 @9 Ufefaddy & f7y
Fg 997 T a% (T¥AQIT & IEd A
¥ faa= 30 91 F7F GITATFALN T
w1 & Fgr 7 Y, 37 IfEEw Ay
JAFA A Frferer HI7 7

SHRI PARIMAIL GHOSH: Sir,
the hon. Member has mentioned two
specific points. One is regarding the
causes for these head-on collisions.
Sir, if we take this Yalvigi accident,
that wag also a head-on collision. But
in that case, from the preliminary in-
vestigation it has been found that the
Station staff who were to give the
signal made the mistake and because
of that, the head-on collision took
place. But in the case of Bharwari,
there has been no mistake on the
part of the Station staff because
everything was automatic, and mo-
dern devices were there, But there
also the collision took place because
the driver disregarded the signal at
the danger. Now, Sir, another very
pertinent question has heen raised,
whether the cause of these accidents

can be attributed to what is  being
done in the name of simplification
ang other things. This is a point

which is agitating our mind also and
I am prepared to investigate into
this matter thoroughly. In fact, this
is also one of the terms of reference
to this Committee, that they should go
into this particular aspect to see whe-
ther anywhere, in any part, there
hag been some lapse or whether there
has been anywhere, in any part, some
shortage of labour, which is now en-
dangering the safety of Railway ope-
rations. We have particularly asked
this Committee to go into this and
other points and it will deflnitely be
gone into.

SHRI AKBAR ALI KHAN (An-
dhra Pradesh): Sir, the Kunz.ru
Committee, as he just now said,
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made some very important sugges-
¥ons and, as he has mentioned, some
of them are still not implemented. I
would like to know why those re-
eommendations have nog been imple-
mented. Regarding these accidents,
there are two things, Sir one is me-
chanical deficiency and the other is
human inefficiency. I would like %0
know what steps  Government s
taking to see that human inefficiency
is reduced.

SHRI PARIMAL GHOSH: Sir,
two points have been mentioned, one
is regarding the implementation of
the recommendations of the Kunzru
Committee and the other iy regarding
mechanical failure vis-g¢-vis human
failure. Sir, as I have already stated,
the Kunzru Committee made about
377 recommendations, out of which
353 have already been accepted and
303 have been implemented. About 50
are now in the process of being im-
plemented. These have not been im-
plemented as yet because the nature
of these recommendations iy such that
it needs time

SHRI AKBAR ALl KHAN: They
were made in 1962,

SHRI PARIMAYL. GHOSH: They
were made in 1962 and they came
into operation 1n 1963, Within this

period, we have already implemented
303 recommendations. In the case
of these 50, it is not only the affair
of the Railway Board, but the State
Governments have also to be consult-
ed because there are so many  as-
pects on which the Railway Adminis-
tration cannot take a unilateral deci-
sion. Regarding the other point—
mechanical failure wis-a-vis human
failure—about 72 per cent of the acci-
dents take place due to human failure
and only about 11 p&r cent are due
to mechanical failure.

SHRI M. RUTHNASWAMI (Mad-
ras): Sir, the usual explanation of the
Minister of Railways is that the acci-
dents are due to human failure. But
has the Ministry gone farther than that
to see what the causes of these human
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[Shri M. Ruthnaswamy:.]

faiJures are? Is it due to over-work?
Is it due to these people, the engine
drivers, station masters and guards
being tired on account of the long
hours of work that they have to do?
They must go beyond this human
failure anq enquire intg the causes
of this human failure. Sir, from
recent talks with engine drivers
and firemen, I find that 1t 1s

not that every accident 15 due
to human failure. Some accidents
are due to mechanical failure.

Engineg have been sent out without
proper repairs being made, Even when
engine drivers refused to take out the
engines on account of their dissatis-
faction with the condition of the en-
gines, the Foremen have insisted on
their taking them out. So all the
causeg of failure, human and mecha-
nical, should be enquired into by the
Administration.

SHRI PARIMAL GHOSH: Sir, I
have not stated thaf all the accidents
that have taken place are due to hu-
man failure. About seventy-two per
cent of them are due to human failure
and about 11 to 12 per cent are due
to mechanica) failure, Regarding hu-
man failures, the point he made is a
very important point. After all the
person involved will himgelf be risk-
ing his life, We know these things
And that ig one of the points agitat-
ing our minds and that 1s one reason
why we have made a particular re-
ference to this Committee to go 1nto
the causes to find out how and where
these human failures are actually
taking place. That is the main point
and that ig the main reference for this
Committee which we have constituted.
We are now awaiting the recommen-
dations of this Committee and I can
assure you that all the recommenda-
tions suggested by it will be taken
intoc consideration. (Interruption )
On an average 72 per cent. of the
accidents are due to human failure.

o7 JaavEr warg araw (fagm) o F
gIFIT & ST ATzaT g fw agd at
897 ar fiF | Qw1 EF T ST
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g fs 71 9 %4 wigA, vaw @RI
AT I4F0 I g ¥ A1 AT AR
g {995 #1ew agt w4l gIaEE
&7 WA FLT § 1 FAT AF
fa & 32wa & ofmw ¥ & w9
FI WA § AT B FGF QAT HIT
ST RTAT § IAR( NIATH g1 AT ?

SHRI PARIMAL GHOSH: Sir, the
hon, Member has mentioned two
points. One is: Why is the Railway
Minister not resigning? To answer
that I want to make a categorical
statement that if the
Minister will in any case eliminate
accidents, the hon. Minister and all
the Ministers will be prepared to
leave their seats straight now.

Secondly, the hon. Member men-~
tioned about Luckeesarai. When this
accident took place, I had been to
that place myself. Sir, this Lucke-
esarai is a station which is in exist-
ence for the last 100 years. The
first accident took place in the year
1866 and unfortunately another acci-
dent has taken place in the beginning
of 1968. It has been found out that
the cause of the accident has nothing
to do with the Railway working and
no railway staff were involved in it.
It was not even a mela day. But
there has been some recommenda-
tion when this first accident took
place. The question is whether these
recommendations were implemented
or not. That is the basic issue. Three
recommendations were made on that
particular issue. The first one was
that on such a mela day there should
be an arrangement for microphone
and loudspeaker announcing the arri-
val and the departure of the trains.
That particular day was not a mela
day. The number of persons present
on the station on that particular day
was much less as compared to the
normal days.

The second recommendation was
that there should be a barrier in bet-
ween the two lines. That recom-
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mendation we did not consider ad-
visable to accept. In between the
two lines if there be any fencing,
the natural tendency of the people
would be to make some opening or a
hole and cross. By that the danger-
to life would be much more than
otherwise. Taking that point into
consideration, we could not accept
that recommendation.

Another recommendation was that
when the train is approaching Lucke-
esarai station, the approaching train
must whistle and there should be
proper lighting arrangements. On that
particular day the light was absolu-
tely bright and the train while ap-
proaching the station was all the
time whistling. After the two ac-
cidents, in spite of the {indings of
the Additional Commissioner of Rail-
way Safety, we are taking special
care and making special arrange-
ments so that the people who are
waiting on this particular station
will not be in a position to go to the
other platform  without using the
overbridge. That sort of thing is
under consideration and I am sure
within a very short time these ar-
rangements will be completed.

st smETal gatr gt ;o fw OF
N F gaT Gl e

MR. CHAIRMAN: There is no

time, Mr. Yadav.

st e qEiE ey N ER
aga & wrafsal 1 faesqt w1 a0

g

MR. CHAIRMAN: You can go te
the Minister and make your sugges-
tions to him.

SHRI A. P. CHATTERJEE (West
Bengal): Sir, as far as we are con-
cerned, we do not insist upon the
hon., Minister to resign, because we
know that the bureaucracy will be
too much for any Minister who comes .
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[Shri A, P. Chatterjee]

in and the Ministers may come and
the Ministers may go but the acci-
dents will continue to occur. But
there is only one point which I should
like to mention. The Minister has
saigd that an enquiry is going to be
held. Now such an enquiry was
held earlier also and 277 recommen-
dations were made, In order to ob-
viate enquiries so many hundreds of
recommendations are made. But the
Railway Ministry has done its duty
by accepting 200 out of 277 recom-
mendations. Now, Mr. Chairman, the
only persons who really do matter
should be associated with this en-
quiry. What I suggest is this: Let
there be a judicial enquiry. We do
not ming that judicial enquiry. But
the judicial officer holding the enquiry
should be associated with assessors
taken from the Railway Unions be-
cause unless you take assessors from
among the employees—I do not mean
Class I and Class II—belonging to
Class III and Class IV, unless you
take representatives from them and
associate them with the judicial en-
quiry, you will never know what is
the real reason for these accidents,
and accidents can never be preven-
ted. Without doing this no judicial
enquiry will do the job. Will the
hon. Minister assure this House that
he will take some steps to consider
this question and that he will asso-
ciate one or two assessors from the
Railway unions with this enquiry, so
that the real causes of these acci-
«@ents may be known?

SHRI PARIMAL GHOSH: Sir, for
the information of the hon. Member
I can say that in this Committee
which we have constituted one of the
very famous labour unionists is al~
ready a member and the terms of
reference are that whenever they
find it necessary, they can call for
the evidence of any of the railway
;.*tmployees; they are welcome to do
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MR, CHAIRMAN: I think that

would be better,

PAPERS LAID ON THE TABLE

Tue Utrtar PrabeEsH NAGAR MaHa-
PALIKA (ALPAKALIK VYAVASTHA)
(SANSHODHAN) AcT, 1968

THE DEPUTY MINISTER 1IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI B. S.
MURTHY): On behalt of Shri
Satyanarayan Sinha, I beg to lay on
the Table under sub-section (3) of
section 3 of the Uttar Pradesh State
Legislature (Delegation of Powers)
Act, 1968, a copy of the Uttar Pra-
desh Nagar Mahapalika (Alpakalik
Vyavastha) (Sanshodhan) Act, 1968
(President’s Act No. 12 of 1968), to-
gether with the Hindi Version there-
of. [Placed in Library. See No.
1T-1310/68].

RrPoORT (1967) ON THE WORKING OF THE
DeposiT INSURANCE CORPORATION AND
RELATED PAPERS

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA): I
beg to lay on the Table a copy of the
Report on the working of the Depo-
sit. Insurance Corporation duing the
year ended the 31st December 1967,
together with the Auditors’ Report
thereon, under sub-section (2) of
section 32 of the Deposit Insurance
Corporation Act, 1961. [Placed in
Library. See No. LT-1177/68.]



